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ORAL ORDER et
Pronounced by Hon'ble Mr.R.Ramanujam, Member(A)

This CA has been filed by the applicant in OA 1863/2017 against the
respondents alleging wilful disobedience of the order passed by this Tribunal in OA
1863/2017 dated 02.4.2018. Notice was issued to the respondents.

2. The applicant had filed the OA seeking to set aside the order of the 3
respondent dated 18.8.2017 and consequently direct the respondents to grant
provisional pension to the applicant till his case was finally settled and also to pay the
arrears of provisional pension with intgrest at the rate of 12% per annum. This
Tribunal, by order dated 02.4.2018 grémted liberty to the applicant to produce the
documents sought by the competent. authority within a period of two weeks from the
date of receipt of a copy cﬁbe’order. On receipt of the same, the competent authority
was directed to pass appropriate orders within a period of six weeks thereafter.

3. MrK.Rajendran appears for the respondcnts.‘

", Toda/y, when the matter is taken up, both counsel would, in unison, submit that
the order ’(’)f this Tribunal had since been complied with and accordinély the CP could
be closed. '

5. Inview of the submission, the CA is liable to be closed.

6. CAis closed. Notices of contempt are discharged.



